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. CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
A KD N R
Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038
Dated 3 Fs JANK}Q?
Revisw Application No. 17 to 25 /86( )
In Application Bo ., o5 53 420,121,122,123,124 & 125/86(F)
W.P. No N e
“Applicant
M. Raghava Reo & 8 Ors
To
1. Shri M.Narayanaswamy, Advocate, 4, The Director,
de(Upstairs), V Bléck, Aeronautical Development Establ&shment
Rajajinagar, Bangzlors~560 010 Jivanbhimanagar,
Bangalore-560 075.
2. Secretary, DsR«D.0., ‘
Ministry of Defence, 5. Sh M,Vasudeva Rgzo,

South Block, New Dnlhi—110011

3o Scientific Adviser to
Raksha Mantri & Director
General of Research and
Development, South Block,
New Delhi-110011,

Addl. Central Govt, Standing Counsel,
High Court Buildings,
Bangalore-560 001.

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN

REVIEW APPLICATION NO. 17 to 25/85

Please find enclosed herewith the copy of the Drder/xnxaxxmxsxazxx

passed by this Tribunal in the above said Application on _10=12-1988. .

Encl ¢ as above,
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BEFCRE THE CENTRAL ADMINISTRATIVE TRISUNAL
BANGALDRE BENCH, BANGALORE

DATED THIS- THE TENTH DAY CF DECEMEER, 1986
Present : Hon'ble Shri Ch, Ramakrishnz Rao «s  DPMember (23)
Hon'ble Shri ReHeA. Rege «e Mamb=r (R)

FEVIEW APPLICATION NO. 17 TO 25/36

Union of India and others +se Applicants
(Shri M,Vasudeva Rao ... Advocate)
V.

Raghava Rac and others «+s Respondents

This Review Application has come upf for hesorinc befcre
this Tribunal to-day, Hon'ble Member (J) mace the follewing:
0 FDER
This epplicaticon has been filed on behalf of the Respondents
in original application serkinc @ review cf the order passed by us
on 1,5.1¢85 in which we directed the respondents to ellet the
guartere statsd therein immediately to the applicants.

Z.  Shri M,Vasudeva Rzo, learnec counsel for the applicante herein =/ b
that the allctmant of guartere is made on the basis of the seniority
list maintainad by the respondents for allotment of guarters

teking into account the date on which Central Governmsnt s-rvants
ccneearnad joined scrvice, According to Shri Rao, it may not, thsre-
fore, b: possiblz for the applicants herein, tc allow guerters

immediately to the respondents as dirscted by us.

3. Shri PM,R, Shailendra, learned counsel for the rzepondents
herein\submits that six of the applicants are not interested in
the allotment of the quarters to them; that one has eglready been
2110k e quarters and two are awaiting allotment. 1IN view of the:
LZQ‘ clarification made by Shri Rac regarding the manner and method of
zllotment of quarters, ug direct the applic:nts herein te sllot
guarters tc the two appl;cants who are awaiting &llotmant es and
when their turn comes for allotment. The order dated 1,8.1586

is modified accordingly.,
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